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Counsels for both the parties are present and filed the Application under section 9 of
the IBC, 2016 claiming arrears of salary, which the Corporate Debtor failed to pay. He
has also placed on record an affidavit and bank certificate in order to make compliance
with the provisions of section 9(3)(b)and(c) of I&B Code, 2016. He has also issued
notice and the copy of which is placed on record. The Application is complete. We
admit the Application for hearing. At this stage, Counsel for Respondent caused
appearance on behalf of the Corporate Debtor and submitted that the time be granted
for filing counter. At request, time is enlarged with the direction that the counter shall
be filed within seven days by giving copy of the same to the other side and the parties
are directed to make final submissions on the next date of hearing. Put up on

23.10.2017 at 10.30 A.M.
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